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rder dated 20,5,2003

e

Heard Shri S.X.Mandal, Advocate for the

applicant and Shri A.XsBpse, Senior Standing

Counsel appearing on béhalf of the Respondentse
Department.

Calling in question the selection and
appéintment to the post of E.D.M.C,, Palasola
Branch Post Office, the applicant has approached
this Tribunal under Section 19 of the 2
1985, for redressal of his grievan e./\ he post
in guestion which is the subject matter of this
OsAe has already bheen settled by the Hon'ble
Supreme Court in the case of Bibhudutta Mohanty
vs. Union of India & Ors.(SC) reported in All
India Services Law Journal . IX . 2002(3) Page-10.
However, on perusal of check sheet at Annerure-
R/3 of coﬂunter, it is seen that the present
applicant has gsecured only 215 marks whereas
the selected candidate (Bibhudatta Mohanty)
has secured 308 marks.

In the aforesaid premises, we hold
that there remains nothing in this 0.A. for being
adjudicated by this Tribuhal. This O.A. is,
therefore, held to be without any merit and the
same 1s dismissed, leaving the parties to bear

their own costse.




